No.UPLOK-1/DE.288/2018/ ARE-16 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 03.12.2021.
RECOMMENDATION

Sub:- Departmental inquiry against Shri Ali Akbar, Retired
Head Master, Government Urdu Higher Primary
School, Sindhanuru, Raichiuru District - reg.

Ref:- 1) Government Order No.ED 92 PMC 2018 dated

06.06.2018.

2) Nomination order No. UPLOK-
1/DE.288/2018  dated  21.06.2018  of
Upalokayukta, State of Karnataka.

3) Inquiry report dated  02.12.2021 of

Additional  Registrar of  Enquiries-16,
Karnataka Lokayukta, Bengaluru.

The Government by its order dated 06.06.2018 initiated the
disciplinary proceedings against Shri Ali Akbar, Retired Head
Master, Government Urdu Higher Primary School, Sindhanuru,
Raichuru District, [hereinafter referred to as Delinquent
Government Official, for short as ‘DGO’ ] and entrusted the

departmental inquiry to this Institution.

2.  This Institution by Nomination UPLOK-1/DE.288/2018

dated 21.06.2018 nominated Additional Registrar of Enquiries-



11, Karnataka Lokayukta, Bengalury, as the Inquiry Officer to =
frame charges and to conduct departmental inquiry against
DGO for the alleged charge of misconduct, said to have been

committed by him. Subsequently, the matter was transferred

to—AdditienaLRegistfar—oﬁEﬂquiries%fm"CUﬁﬁmiWhe—safd_ R eyepg———

enquiry.

3. The DGO was tried for the charge of committing several
irregularities in construction of Head Master’s room under
Sarva Shikshana Abhiyana Scheme, withdrawing amounts
through self cheques without any vouchers, executing sub-
standard work, manipulating bills, not maintaining registers

etc.,

4. The Inquiry Officer (Additional Registrar of Enquiries-
16) on proper appreciation of oral and . dacumentary evidence
has held that, the above charge against the DGO Shri Ali Akbar,
Retired Head Master, Government Urdu Higher Primary

School, Sindhanuru, Raichuru District, is* proved’.

5. On re-consideration of report of inquiry and all other

materials on record, I do not find any reason to interfere with
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the findings recorded by the Inquiry Officer. Therefore, it is
hereby recommended to the Government to accept the report of

Enquiry Officer.

6.  As per the First Oral Statement of DGO furnished by the

Enquiry Officer, DGO has retired from service on 30-04-2016.

7. Having regard to the nature of charge ‘proved” against the
DGO and considering the totality of circumstances, it is hereby
recommended to the Government to impose penalty of *
withholding 15% of pension payable to DGO Shri Ali Akbar,
Retired Head Master, Government Urdu Higher Primary
School, Sindhanuru, Raichuru District, for a period of five

years’.

8. Action taken in the matter shall be intimated to this
Authority. . .

Connected records are enclosed herewith.

._’;fé: '-’ﬂ‘-"'/\,'-"";/ o | |0 , ]

(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka.
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KARNATAKA LOKAYUKTA

NO.UPLOK—l/DE/288/2018/ARE—16 M.S. Building
Dr.B.R. Ambedkar Road

Bangalore-560 001

Date: 02/12/2021.

ENQUIRY REPORT

Present : H.G. Vijaya Kumari,
Additional Registrar of Enquiries-3
I/c Addl. Registrar of Enquiries-16,
Karnataka Lokayukta,
Bengaluru.

Sub: Departmental Enquiry against DGO-
Sri. Ali Akbar, Retired Head Master,
Government Urdu Higher Primary
School, Sindhanuru, Raichur District
— Reg.

Ref: 1. Government Order No. & 92
2002 2018 BSonged, Q: 06/06/2018.

0. Nomination Order No: UPLOK- 1/
DE/288/2018, Bengaluru, Dated:
21/06/2018 of Hon’ble Upalokayukta,
Bengaluru.

* k% Kk *

Preamble:

This is a Departmental Enquiry directed on the

basis of Government Order No. A& 92 0% 2018

ﬁ)aﬂorﬁmdo,\@: 06/06/2018 against Sri. Ali Akbar, Retired
AL/ 2 /‘."---
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Head Master, Government Urdu Higher Primary School,
Sindhanuru, Raichur District (herein after referred to as

Delinquent Government Official in short ‘DGO)).

2. The Hon’ble Upalokayukta has nominated Additional
Registrar of Enquiries-lﬁ,_oiﬁge—@fﬁthe—[{arnataka——

Lokayukta, Bengaluru to frame the charge and to
conduct inquiry against the aforesaid DGO as per the
nomination order dated 21 /06/2018. Accordingly,
Articles of Charge was framed by Additional Registrar

Enquires-16 against DGO are as under:
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Qv OwP0R  IFID B30 SERVIEN eI AELOTNDIN
VTBRETOINTTRT ;’ms-d%& WTOOIY, ROAT 233 RFFTRY T8
e uBeDAT  WWSTY BUAR DEFTH  SBERD O
eRTIT. @803, TPTHIRT YVX BSEReTOINTTBD T8 WOLFTD,
OHRR%-11  Om0R  Qwesm  JBA SORORT, AP
[T /F0RITEE ST BPRTHZVT. wwgesd-7 T 523¢0 wwwséosa o0
150 QoD O0me 3B3W) «.80.a-ll 803 ©.:50°.9-16 T8N

aimfc-wearirao@daa’d @dbocﬂ zm 3063 B3 BRCTBRCTT.

3. DGO has appeared before this Authority in

pursuance of service of Articles of Charge.

4. First oral statement of DGO was recorded on

19/09/2019 wherein D.G.O pleaded not guilty.

5. Since DGO has not filed his written statement and
subsequently not appeared before this authority. DGO

has been placed as Ex-parte as per order dt.
08/01/2020.

6. The following witnesses were examined on behalf of

the Disciplinary Authority

(1)PW1: Sri. Syed Rafiuddin Quadri

(Complainant)

7. The following documents were marked as exhibits

[on behalf of $he disciplinary authority.

af/é L
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[Ex.P-1: |Complaint dt. 30/08/2017 |
Ex.P-2: Form no.1

Ex.P-3: Form no.2

Ex.P-4: Letter to BEO

Ex.P-5: Investigation Report of Sri
Sridhar Joshi (11 sheets)

. Ex.P-6: |Xerox copy of bank statement |

Ex.P-7: Xerox letter dt. 22/11 /2017
Ex.P-8: Letter dt. 15/05/2013

Ex.P-9: |Letter of BEO (2 sheets)

Ex.P-10: | Letter dt. 16/09/2013 (2 sheets)
Ex.P-11: | Document submitted by Public |

Education Department
Ex.P-12: | Photo

Ex.P-13: | Letter dt. 11/10/2013
Ex.P-14: | Photo

8. The Presenting Officer filed written brief on behalf of
Disciplinary Authority.

9. Points that arise for determination are as follows:-

1) Whether the charges framed against the DGO is
proved by the Disciplinary Authority?

2) What Order?

10. Answer to the aforesaid points are as follows:
Point No. 1 - In the AFFIRMATIVE.

Point no. 2 - As per the Final order for the
aﬁollowing.

j Qg-..éﬂzh 7
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REASONS
POINT No.1:

1l The charge against DGO is that while he was
working as Head Master at Government Urdu Higher
Primary School, Sindhanuru during the year 2012 an
amount of Rs. 4,60,000/- was released under Sarva
Shikshana Abhiyana Scheme for construction of Head
Mater’s room in Government Urdu Higher Primary
School. Permission is not obtained from SSA Engineer
to SDMC for construction of the Head Masters room.
The works were carried out without supervision of the
Engineers, materials used are substandard not in
accordance with the specifications. Though the amount
sanctioned as per estimate was Rs. 4.60 lakhs, an
amount of Rs. 6,21,613/- is withdrawn between
12/02/2012 to 26/04/2016 by 24 self cheques without
any vouchers. Bills were manipulated. The relevant
registers  were  not maintained and  thereby

misappropriated the funds.

12. To prove the charges leveled against the DGO, the
Disciplinary Authority has examined the complainant
Syed Rafiuddin Quadri as PW-1 and got marked Ex.P1

NtoEx.P14 by way of documentary evidence.
QL_[F’ i-l ]\ -l.' \{ f : X
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) On behalf of the defense side, DGO has appeared
before this authority. First Oral Statement was
recorded. Subsequently from 8 /11/2019 DGO has
appeared and not filed his written statement, not lead
any evidence. DGO is placed Ex-parte by the orders dt.
08/01/2020.

14. The complainant PW-1 Syed Rafiuddin Quadri
stated in his evidence that he knows the DGO. DGO
was working as Head master at Government Urdu
Higher Primary School. An amount of Rs. 4,60,000/-
was released under Sarva Shikshana Abhiyana Scheme
for construction of Head Master’s room in Government
Urdu Higher Primary School. DGO has withdrawn a
sum of Rs. 5,19,800/- between 12/03/2012 to
16/04/2012 through self cheques from S.D.M.C.
Account, though the work was not completed. The third
party Engineer of Sarva Shikshana Abhiyana Scheme
Sri. Sridhar Joshi has conducted the spot inspection
and has given the list of works which are to be
executed. In the report it is stated that windows and
doors used for the building were sub-standard and not
in accordance with the Estimate specifications. Air
cracks are already developed over the walls. The
amount has to be operated Jointly by the President of
SDMC and DGO. But the DGO had withdrawn the

SDMC amou1\1t by using self cheques. He filed the
N
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complaint as per Ex.P1l to Ex.P3. In support of his
evidence he also produced the documents Ex.PS to

Ex.P14.

IS The evidence of PW-1 stood unchallenged. PW-1 is
ot cross examined by the DGO and he is placed Ex-
parte by the orders dt. 08/01/2020.

16. On perusal of complaint, Ex.P.1, the complainant
has stated that during the year 2011-12, an amount of
Rs. 4,60,000/- has been released under SSA scheme for
construction of Head Masters room in Government
Urdu Higher Primary School, Sindhanur, though the
work was not completed, DGO has withdrawn Rs.
5,19,800/- from the SDMC account between
12/03/2012 to 16/04/2012. Work has been inspected
by the third party Engineer Sridhar Joshi and he
submitted the report as per Ex.P5. It is also stated in
the complaint that during 2008-09, mid-day meal room
was constructed at a cost of Rs. 60,000/-. But the said
room was demolished in the year 2011 without

permission from the authorities concerned.

g8 On perusal of Ex.P5-Inspection report dt.
11/02/2012 it shows that room constructed on the
upstairs, window and doors as suggested by the third

fut} L.onlsultant are mot rectified.— On perusal —of
Lu' 4
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Ex.P5(a), the Quality Assurance & Technical Audit
Engineer also furnished the list of unexecuted works
amounting to Rs. 1,72,074/-. The third party Engineer
has supervised the work and suggested to fix window of

size 1.2 X 1.2mt and door of 1.2 X 2.1mt to WPC.

18. On perusal of Ex.P6, SDMC pass book, DGO has
withdrawn the cash through self cheques which are

stated as under;

Dt. 12/03/2021 - Rs. 1,30,000.00
Dt. 21/03/2012 - Rs. 1,00,000.00
Dt. 03/04/2012 - Rs. 1,02,800.00
Dt. 16/04/2012 - Rs. 1,02,000.00
Dt. 26/04/2012 - Rs.  85,000.00
Dt. 14/08/2012 — Rs. 975.00
Dt. 24/09/2012 - Rs.  6,000.00
Dt. 08/10/2012 - Rs.  4,000.00
Dt. 10/10/2012 - Rs. 14,000.00
Dt. 02/11/2012 ~Rs. 12,000.00

Total amount — Rs. 5,56,775.00

Total sum of Rs. 5,56,775 /- has been withdrawn.
No documents have been produced by the DGO to show
whether he obtained the permission from the President
of SDMC for withdrawing the amount under self
cheques. The photographs also show that the room was

damaged and developed cracks. Ventilafors and

Qw' dows \were not fixed.
AL T)ﬁ)
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19. The entries in the passbook Ex.P6 reveals that
during the period between 12/03/2012 to 26/04 /2012,
DGO has withdrawn a sum of Rs. 5,56,775 /- as against
sum of Rs. 4,60,000/- sanctioned for construction of
Head masters room. Moreover, no document has been
produced by the DGO to show that he has obtained
permission from Block Education Officer, Sindhanur for
construction of additional room in the first floor of
existing building and there was periodical inspection by
the concerned Engineers at all the stages of
construction. Withdrawal of amount is not supported by
the vouchers. The construction of work is entrusted to
SDMC as per SSA scheme. Amount is credited to the
account of SDMC by SSA. President and Headmaster of
SDMC are authorized to draw the amount. Depending
on the stage of construction, amount has to be
withdrawn. Hence the charges levelled against DGO are

established by the Disciplinary authority.

20. For the reasons stated above, I answer Point No.1

in the AFFIRMATIVE.

on. Point No.2:
For the above said reasons, I proceed to record the

, ,10110\\ mga,H
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FINDINGS

20, Disciplinary Authority has proved the charges
levelled against DGO-Sri. Ali Akbar, Retired Head

Master, Government Urdu Higher Primary School,
Sindhanuru, Raichur District

Hence this report is submitted to Hon’ble

Upalokayukta for further action.

Dated this 02nd day of December 2021

CQ hos LD 21 1&’)3’} ]

(H.G.Vijaya Kumari)
Additional Registrar Enquiries-3
I/c. Additional Registrar Enquiries-16
Karnataka Lokayukta,
Bengaluru.

Date of Retirement of DGO: 30/04/2016

ANNEXURE

List of witness examined on behalf of Disciplinary
Authority.

(1)PW1: Sri. Syed Rafiuddin Quadri
(Complainant)

List of Documents marked on behalf of Disciplinary
| Authority:

/(0\ w270
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Complaint dt. 30/08/2017
Ex.P-2: Form no.1
Ex.P-3: |Form no.2
Ex.P-4: |Letter to BEO

Ex.P-5: Investigation  Report of
Sridhar Joshi (11 sheets)
Ex.P-6: Xerox copy of bank statement
Ex.P-7: Xerox letter dt. 22/11/2017
Ex P8 | Letter dt. 15/05/2013
Ex.P-9: Letter of BEO (2 sheets)

Ex P9 e e
Ex.P-10: |Letter dt. 16/09/2013 (2 sheets)
Ex.P-11: | Document submitted by Public

Education Department
Ex.P-12: |Photo

Ex.P-13: | Letter dt. 11/10/2013
Ex.P-14: | Photo :

Sri.

List of witness examined on behalf of DGO : NIL

List of Documents marked on behalf of DGO : NIL

Dated this 2n¢ day of December 2021

|
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(H.G. Vijaya i\umarll
Additional Reg1stra.r of Enquiries-3
1/c Additional Registrar of Enquiries-16
Karnataka Lokayukta,
Bengaluru.
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